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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CTTACK 

O.A.1TA1/R-A... ............ . ............................ ....... 1 99 

................. Applicant(s) 
-, 	Versus 

Respondent(s) 
Office note as to 

Sr. No I Date 	 Orders 	 action (if any 
taken on order 

RE 'STER 

1 28.2.95 

- 

N 
a rd Ms .5 • . t na 1k and Shr j As t 

Mishra,learned counsels for the petit ioñe?\L 
and the respondents, respectively. 

It would appear from the record 	• 

that the applicant 5}j~k.K.,~anda, has':> 	 \\ 
been working as a part...tjme 5weeper sinc\ \ 

1993 in Bori]cana Sub post Office under 
\' 

Jagatsinghpur Sub Divisi0n. Ms.Patnajk 
avers that the applicant has also  
substituted periodically for the regular., 	

: ç 	 )t) 

ED.D.. from 1988, even prior to his 
-) appointment as Sweeper. On both counts the 

applicant seems to deserve consideration 

for a regular appointment in a suitable 

vacancy subject to fitness. It is seen 
that he had duly registered with the 

Employment Fzchange, Jagatsinghp, prior 

to 1993. However, conseent on his 
ppointment as part...tjme Sweeper in 1993 
t is possible that his name may have 

een deleted from the rolls of Jagatsingh_ 

ur Employment EXChinge, and that his 

ame was therefore not - and may not als0, 
sponsored in future vacancies. Since 

he applicant has hdd several years' 

a5 soc iat ion with the de part ire nt, and  



Serial 	I 	 Office note as t 

No. of 	Dateof 	 Order with Signature 	 action ( f alLy )' 
Order 	Order 	 taken on oder 

..1 8.2.95 gained some familiarity with the work of Ef" 

the post office, it may not be desirable 

or correct to deny him a fair chance of 

I consideration against a clear post subje 

to suitability. In order to facilitate 

such consideration, it is hereby directe 

that his application be also Considered, 

along with other employment-exchange 

sponsored candidates, when the question of 

filling-up of the post of ED.b.,Borika 

Sub post Office is taken up by Respondent 

and/or 3. The familiarity with the work 

gathered by the applicnt, as also his pa 

ssOciation with the departrrnt, may be 

taken into consideration to the extent 

permissible by rules, when making the 

selection. 

Thus the application is disppfed of. 

No coSts. 

IVE MBR (DMIZTRA T IVF.  


